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0. . No,.10/86

CORAM 3 (1) Hon'ble P.H, Trivedi ( Vice Chairmen )
(2) Hon'ble P, Joshi ( Judicial Member )

Heard Mr. Y./ .5heh learned counsel for the applicant.
Learned counsel for the respondent is not present.

No netice has been issued. The learned advocate for the
applicant has been heard on the question of admission.

The applicant has bnen recently transferred from Ahmedabad
to umndhldham. No ggprehen njwﬁmx another tifnbfer

from Ganﬁhldham to Kota ade_apgggnggglo ¢"Flrther
transfexy The appllcant is at lloerty to come to the Tribunal

C i
6-0=06, whenen the order of transfer asa received, til then he has nq{

grlavancpf The application is disposec off as rejected.

Vo A
( PH. TRIVEDI )
v.C.
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